COMPET No. 7/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

As prayed by the learned counsel appearing for the parties,
list this case on 02.03.2015.

JUDGE
Sylvana



COMPET No. 8/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

As prayed by the learned counsel appearing for the parties,
list this case on 02.03.2015.

JUDGE
Sylvana



MC (FA) No. 4/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

As prayed for by Ms. D. Mawthoh, learned counsel who have
entered appearance on behalf of the respondents prays for 3 (three)
weeks’ time for filing affidavit-in-opposition.

Prayer is granted.

List this case on 23.02.2015.

JUDGE
Sylvana



RFA No. 2/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

Mr. P. Nongbri, learned counsel entered appearance on
behalf of respondents No. 1, 2 & 3.

Appeal is already admitted.

Call for the records.

List this case on 02.03.2015.

JUDGE
Sylvana



WP(C) No. 8/2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

Heard Mr. P.T. Sangma, learned counsel appearing for the
petitioner and also Mr. N.D. Chullai, learned senior GA appearing for
respondents No. 1 — 5.

Issue notice returnable within 3 (three) weeks.

Petitioner is directed to take steps for service of notice to
respondent No. 6 by registered post with A.D. within 5 (five) days.

List this case on 02.03.2015.

JUDGE
Sylvana



WP(C) No. 9/2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

This writ petition relates to Tax matter and is to be placed
before the Division Bench.
List this case before the Division Bench.

JUDGE
Sylvana



WP(C) No. 61/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

Issue Rule.
Exchange of pleadings is complete.
List this case for final hearing on 23.02.2015.

JUDGE
Sylvana



WP(C) No. 187/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

Respondents had filed affidavit-in-opposition.

Learned counsel appearing for the petitioner prayed for 2
(two) weeks’ time for filing rejoinder affidavit.

List this case on 16.02.2015.

JUDGE
Sylvana



WP(C) No. 243/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

Mr. P. Nongbri, learned counsel appearing for the petitioner
prays for 2 (two) weeks’ time for filing rejoinder affidavit to the affidavit-in-
opposition filed by respondents No. 4 — 17.

Prayer is granted.

List this case on 16.02.2015.

JUDGE
Sylvana



WP(C) No. 287/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

Mr. K. Paul, learned counsel for the petitioner prays for
passing over this case for the 3 (three) weeks so as to enable him to take
necessary instructions from the petitioner as to whether the petitioner
could afford to take steps for substituted service of notice to respondents
No. 9 — 14.

Prayer is granted.

List this case on 16.02.2015.

JUDGE
Sylvana



WP(C) No. 326/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

Issue Rule.
Exchange of pleadings is complete.
List this case for final hearing on 23.02.2015.

JUDGE
Sylvana



WP(C) No. 326/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

As prayed for by the learned counsel appearing for the
petitioner, 2 (two) weeks’ time is granted for filing rejoinder affidavit to the
affidavit-in-opposition filed by the respondents.

List this case on 16.02.2015.

JUDGE

Sylvana



WP(C) No. 334/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

Office note dated 10.10.2014 indicates that steps for service
of notice to respondent No. 3 by registered post with AD. was taken on
10.10.2014. Notice to respondent No. 3 by registered post with A.D. on
10.10.2014 has not yet returned. After a lapsed of more than three
months, service of notice to the respondent No.3 shall deem to have been
effected properly.

Respondents No. 4, 5 & 6 had filed affidavit-in-opposition.

Mr. S. Sen Gupta, learned counsel for respondents No. 1 &
2 prayed for further 3 (three) weeks’ time for filing affidavit-in-opposition on
behalf of respondents No. 1 & 2. Considering his earlier prayers for time
for filing affidavit-in-opposition on several occasions, only 4 (four) weeks’
time is granted as a last chance for filing affidavit-in-opposition on behalf
of respondents No. 1 & 2.

List this case on 02.03.2015.

JUDGE
Sylvana



WP(C) No. 404/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

Mr. P. Buruah, learned counsel who entered appearance on
behalf of respondents No. 3 & 4 prays for 4 (four) weeks’ time for filing
affidavit-in-opposition

Mr. K.P. Bhattacharjee, learned GA appearing for
respondents No. 1 & 2 also prays for 2 (two) weeks’ time for filing affidavit-
in-oppostion.

Prayer is granted.

Registry is directed to show the name of the learned senior
counsel for the parties in the Cause List.

List this case on 02.03.2015.

JUDGE
Sylvana



WP(C) No. 411/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

02.02.2015

Heard Mr. H.L. Shangreiso, learned counsel appearing for
the petitioner and also Mr. K.S. Kynjing, learned senior GA assisted by Mr.
R. Gurung, learned GA appearing for respondents No. 1 — 6 and Mr. D.
Nengnong appearing for respondent No. 7

Issue notice returnable with 3 (three) weeks.

No formal notice needs be issued as the respondents have
entered appearance through their learned GA.

List this case on 23.02.2015.

JUDGE
Sylvana



